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" Shri Bimalendu Gupta

CENTRAL ADMINISTPATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No, 97 of 2007.
Da‘ie of Order: This,‘ fhe Z{Hh day of April, 2007.
E HON'BLE SHRI'CI SHANTHAPPA, JUDICIAL MEMBER
THE HON’BLE SHRI GAUTAM RAY, ADMINISTRATIVE MEMBER .

A)

Son of Late Biswanath Gupta

Senior Accountant

O/o the Accountant General (A&E), Assam

Maidamgaon, Beltola, Guwahati-29. = - ...Applicant.

By Advocates Mr. A. Bhattacharya & Mrs. K. Talukdar.

- Versus -

1. The Union of India represented

by the Secretary to the Govt. of India

- Ministry of Home Affairs (Department of
Personnel and Administrative Reforms)
North Block, New Delhi-1. |

2. The Comptroller and Auditor General of India
Bahadur Shah Zafar Marg, Indraprastha HPO
Post Bag No.7, New Delhi - 2.

3. The Acéountant General (A&E), Assam-
Maidamgaon, Beltola, Guwahati-29.

4. Senior Deputy Accountant General (Admn)

O/o the Accountant ‘General (A&E), Assam
- Maidamgaon, Beltola, Guwahati-29.

5. . Shri Tarini Mohan Roy, [A & AS
Senior Deputy Accountant General
(P&F, Pension & Fund)
O/o the Accountant General (A&E), Assam
Maidamgaon, Beltola, Guwahati—-29 '
Holder of duel charge of Sr. Deputy
Accountant General (Admn),
O/o the Accountant General (A&E), Assam | -
Maidamgaon, Beltola, Guwahati-29. ... Respondents,

By Mr.G.Baishva, learned Sr.CTG.S'.C.



p

ORD E R (ORAL)

SHANTHAPPA, G, MEMBER (J):
! This»\Application has been filed by the Applicant
‘lunder Section 19 of the Administrative Tribunals Act, 1985

challenging the impugned order dated 11.4.2007 (Annexure-2) .

on the ground that no reason has been assigned in the impugned

~order for his suspension. Subsequent to the order of suspension,

the Applicant has submitted a representation dated 12.04.2007

\

which is pending for considering with the third Respondent ie.,
Accountant General, (A&E), Assam, Beltola, Guwahati-29. The
reliefs as prayed in the O.A. are as follows:-

“In the premises aforesaid the humble applicant
humbly prays that the Hon’ble Tribunal may be
pleased to admit this application and called for
the records related suspension order dated
11.4.2007 Annexure-2 and after hearing both
the parties quashed and set aside the above
impugned order alongwith directions to the
Respondents to count the perlods of absence‘
_from duty as duty. for all purposes.’

2. We have heard Mr. A. Bhattacharya, learned counsel
for the Applicant and Mr.G.Baishya, learned Sr. C.G.S.C. for the
Respondents. Since the Appli_bant’s represehtatidn is pending

with the Respondents, learned counsel for the Applicant

. submitted that Applicant will be satisfied if a direction is givén

to the fourth Respondent i.e., the Senior Deputy _Accou‘ntant
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General (Admn), bfﬁce of the Accountant General (A&E), Assam
to decide the represeﬁtation. Learned couﬁsel for ‘ the
Respondents submitted that justice would be met if such a
direction is issued to the Respondents. |
3. We have considered the request ma\c‘1e by both sides.

Accordingly, we direct the Respondent No. 3 to transmit the

representation dated 12.04.2007 filed by the Applicant to the

Respondent No.4. Without observing -on merits of the case we

direct the Respondent No.4 to consider the aforesaid

,representation dateci' 12.04.2007 (Annexure-3) and also

averment made in the O.A. and p_ass appropriate, c_Onéidered and

reasoned order in accordance with Rules within a period of one

month from the date of receipt of a copy of this order.

4. The Ofig_inal Application is disposed of as above at
the admission stage itself. Liberty is given to the Applicant to

approach this Tribunal, if necessary. There will be no order as

~to costs.

/BB/

(GAUTAM RAY) G.SHANTHAPPA)

ADMINISTRATIVE MEMBER JUDICIAL MEMBER
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I THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
GUWAHATI

P

( in applicationm unddr Section 19 of the Central
Administrative Tribunal Act, 1985)

0A Noz__j&:_/2007

Shri Bimalendu Gupta ... Applicant
- Versus -
Union: of India and Others ... Respondents

SYNOPSISOFTHECASE

In 1998 the Respondent No.(iv) issued an
dies non. order against the applicant on. 4.12.98 which was
chellanged in this Hon'ble Central Administrative Tribunal
in OA No.245/2001. After hearing both the parties the
Hon'ble Tribunal set aside the dmpugn order dated 4.12.98
but. the Respondent. No.(iii) (iv) declined tglpay the due
salary tothe applicant ahd retain the same order dated
4.1? 98 without taking any action on the appllcant applicatins
P the applicant filed the 0A Fo.8/2007 in this Hon'ble
TTabunal which is pending before this Tribunal,After
receiving the notice thd Respondent No.(v) deliberately
stopped payment of Salary of the applicant from January, 2007
onwards without assigning any reason.Hence the Second
OA No.86/2007 was filed by the applicant., Afker Bhe Hon'ble
Tribunal express concern over the facts of the case and

‘directed the Respondent No.(v) to issue the instruction to

the SGSC on or before 10.4.2007 regarding stopping pay.

The Respondent No.(iii) and particular Respondent No. (v)
deliberately ignored the Hon'ble C.A.T. order dated 2.4.07
and put the applicant under suspension under contemplation
Of proceeding vide order dated 11.4.2007 which was delibered
by the Respondent No.(v) to theailling wife of the applicant
at Sarumotoria Residence by involving two messanger resulted
health condition of the applicant wife is aggravated, The
suspengion order dated 11.4.2007 Annexure-2 issued when the
salary of the applicant already stopped from January,2007
and the Respoﬁdents;kept inaction on the appeal of the
applicant and hence this application is filed by the humble
applicant,



IN THE CENTRAL ADMINISTIRATIVE TRIBUNAL
GUWAHATI BENCH
GUWAHATT

(An. application under Section'19 of the Central
Administrative Tribunal Act,1985)

0.4. No i%__/aow

Shri Bimalendu Gupta o e Applicant
-versus - v
Union: of India and Others ... Respondents
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

G UWAHBATI

BETWEEN: Shri Bimalendu Gupta ... Applicant,

-« Versus =

Unidn of India represented by

the Secretary to the Gové. of
India, Ministry of Home Affairs
(Department of Personal and
Administrative Reforms)

North Block, New=-Delhi=-1, The
Comptroller and Auditor General
of India, Bahadur shah Zafar Marg,
Indraprastha HPO, New-Delhi-2 and
Others '

PR Respondents

PARTICULARS OF THE APPLICANT:

i) Name of the Applicant : Shri Bimalendu Gupta
ii) Name of Father : late Biswanath Gupta

iii)Designation and office Senior Accountant

in which employed : 0/0 the Accountant General
(A%E) Assam, Maidamgaon, Beltola

BGuwahati-29.

iv)Office Address ¢ 0/o the Accountant General(ﬁ&E)
Assam, Maidamgaon, Beltola

v) Address for service of: 0O/o the Accountant General(s® )
Notice Assam, Maidamgaon, Beltola
Guwahati or through the Advocate.

P ARTICULARS OF RESPONDENTS:

i) The Union of India repreeented by the
Secre&ary to the Govt, of India,
Ministry of Home Affairs(Department
of personal and Administrative Reforms)
North Block, New-Delhi-i,

ii)The Comptroller and Auditor Genéral of India,

Bahadur shah Zafar Marg, Indraprastha HPO
Post Bag No.7, New-Delhi-2..

iii)The Accountant General (A%E)Assam,
Maidamgaon, Beltola, Guwahati-29..

iv) Senior Deputy Accountant General(Admn.)
0/0 the Accountant General (A%E)Assam,
Maidamgaon, Beltola, Guwahati-29,

Oontd.....a
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¥) Shri Tarini Moham Roy, IA &AS
Senior Deputy Accountant General(P & F, Pension and Fund)
0/0 the Accountant General (A%E) Assam,
Maidamgaon, Beltola Guwahati-29,
Holder of duel charge of Sr. Deputy Accountant
General (Admm,) O/o the Accountant General (AXE)
Assam, Maidamgaon, Beltola Guwahati-29..

I. PARTICULARS OF ORDER/ORDERS AGAINST
WHICH THE APPLICARTON IS MADE: :

- The application. is made against the order
No.Sr.DAG(4)/Admn./PC/BG/194 dated 11.4.2007 issued by
Shri Tarini Mohan Roy, IAX%AS, Sr. Deputy Accountant
General (Admn) 0/0 the Accountant General (AXE) Assam,,
Beltola Guwahati-29, Respondent No.(v)and delivered
at residence of the applicant..

II.. JURISDICTION OF THE TRIBUNAL::

The applicant declares that the subject matter
of the order against which the applicant wants redressal
is within the jurisdiction of the Tribunal.

ITI. LIMITATION

The humble applicant begs to state that. the
application is within the limitation: periods prescribed in.
the Central Administrative Tribunal Act, 1985.

Iv. FACTS OF THE CASE:

That the applicant begs to state that the applicant.
is a citizen of India belongs to the General category and
his rights and previllages are guranteed by the Constitution
of India,.
o That the applicant begs to state that the applicant
is a Senior Accountant im the office of the Respondent No,.(iii)
and posted in CA-4 section. The applicant is completed. the
services in. the department about 29 years sixmonth after joining
in November, 1977. As an employee he is entitled to all the
rights, previllages and protection guranteed by the Constitution
of India and entitled right to life under Art.21 of the
Constitution. of India.

contd.....?
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e That the applicant is a married one having only
daughter, The wife of the applicant is an employee of the
Govt., of Assam. The lone child of the applicant was appeared
in the Higher Secondary final Examination, 2007. The family
members of the applicant is entitled to all benefits from

the department of the Respondent No.{iii) under the provision
of the Rules as an when applicable according to needs.

b, That the humble applicant begs to state that tke
applicant and the members of his family are passing a simple
and honest 1life in the State of Assam and thefe is no record
about the activities of thd family including applicant =x is
prejudicial to the interest of the security of the State,
neither-igggiggmeﬁ% with criminal offence or linked to or

the offence is éhder investigation, inquary or trial,

S.. That the applicant begs to state that it is the
habit of the Respondents (ii) to (v) to create the plots of
harassment to the applicant in every way of his sergice 1life
and family life. In 1998 the Respondent No.(iv) vide letter
No.DAG(A)/PC/BG/151 dated 4.12.98 declare the periods of
service of the applicant w.e.f. 29.9.98 to 12.11.98 as ''dies
non'" on the plea that kkx" he Addxxmk(the applicant) did not
do his Jjob except putting his initial in the attendance
Register and leaving office without permission of the superiorsh
Accordingly the matter of '"dies non¥ dated 4.12.98 was chellan-
ge in this Hon'ble C.A.T. by the applicant by filing 04 No./
245/2001 when the Respondents declined to consider the
applications of the applicaat., The Honv'ble C.A.T. after
hearing both the parties "set a~side'™ the impugn order dated
4.12.98 on. 28.11.2001.. The Respondents No.(ii) to (v) deliber—
ately disobey the order of the Hon'ble Central Administrative
Teibunal dated 28.11.2001 and retain the *'dies non' under
order dated 4.12.1998 without applying tﬁe mind on thespirit
of the Hon'ble Central Administrative Tribunal order.xr kkkx
and held up the part payment of the salary of the applicant
under order dated 28.11.2001 and stop annual increment due

on Yst of January every year. The applicant is again. compelled
to file the application before this Hon"ble Tribunal being
No.0A 8/2007 for justice which is pending before this Hon'ble
T'ribunal.
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6. That the humble applicant begs to state that on
receipt of the above case notice the Respondents No. (V)
deliberately stopped payment of the salary of the applicant
from the month of January,2007 onwards without assigning any
reasons or prior information to the applicant. Thus the
Respondents and particular Respondent No.(v) violated the
fundamental rights of the .applicant as well as Right to
information. Despite repeated applications, Reminders the
Respondents kep® mum. Where as the salary for the month

of January and February,2007 has been considered as income

of the applicant for assessment of income Tax 2007-08.

Having no other alternative and keeping inaction on the part.
of the Respondents No(iii) (iv) (v) compelled the applicant.

to file the 04 No.86/2007 before this Hon'ble Tribunal which
is heard on 2.,4.,2007. This Hon*ble Tribunal expressed

surprise hearing the application and order was passed directin
the Respondents to instruct their councgl on or before 10.4.07
regarding non-payment of salaries.

Copy of the order dated 2.4,2007 is
annexed herevith and marked as

Annexure-1{.

7. That the humble applicant begs to state that

the Respondents authorities No.(iii) (iv) (v) getting knowledge
of the said 04 No.86/2007 and OA No.8/2007 which is pending
beforethis Hon'ble Tribunal for order/decision. That your
humble applicant was expected that. the Respondents No. (V)
(iv) and (iii) would send their instruction to the conncgl
om or before 10.L4,2007 for decision of the HoAble C.A.T

on payment of salary, but instead of sending the instructions,
and completely ignoring the Hon'ble Central Administrative
Tribunal orders the Respondent No, (¥) have issued an order
vide No.Sr.DAG(A)/Admn/PC/BG/194 dated 11.4.2007 informing
the applicant that your humble applicant was Suspended on
11.4.2007 with immediate effect. The action of the Respondent
No.(v) who is also holding the charge of Respondent No.(iv%)
is arbitrary and despefhte attitude to this Honfble C.A.T.
and has estublished that they are not to carry out the orders
of this Hon'ble Central Administrative Tribunal.

8. Copy of the order dated 11.4.2007
is enclosed. hegewith and marked as

&mexure— e

/\.

e
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8. That it is humbly stated that the Respondent
Fo.(v) ought to have handed over the impugn order to the
applicant himself during the office hour, despite sending
the same to his ailling wife who was highly shocked on.
receiviéng the undesireable and unexpected infomation. from
the Respondent No.(vw). This action in the part of the said
Respondent No.(v¥) aggravated her health condition and the
applicant was forced to take her wife to the GMCH on very
next day i.e. on 12,.4,.2007. The attending doctor of the

GMCH advised to thd applicant to take her tothe treating
doctor of the Apollo Hospital New-Delhi immediately for
follow up as advised by the treating doctor of Apollo
Hospital Delhi to avoid further deterioration etec of her
condition,

9. That the applicant begs to state that the
particular Respondent No. (v) and other Respondents are

fully aware about the prolong aillness of the applicant*s
wife and the matter of delay in treatment and deliberately
handed over the letter of suspension: of the applicant to

the ailing wife of the applicant through his messengers on.
11.4.2007 at 5-30 p.m. when the applicant is not available
at Home.

10, That the humble applicant begs to submit that:
the particular Respondent No,(v) Shri Tarini Mohan Roy, IA%AS
Sr. Deputy Accountant General(P&F) and i/c of Administration
failed to apply his mind to issue the order dated 11.4.2007
Ahnexure-2 to the applicant to placed under Suspension nerely
because enquary is contemplated and abstained the applicant
to enter the office premises by misuse of power and wrongly
application of subprule (1) of Rule 10 of the Central Civil
service(Classification, control and Appeal) Rules, 1965 is
bad in the ymy eye of law and malice just to damale the
ecademic. carrier of the lone girl child of the applicant as
well as to damage the life saving treatment of the applicant.
wife as such the impugh. order No.Sr.DAG(A)/Admn/PC/BG/194

dated 11.4.2007 Annexure-2 is liable to be set aside and quashed,.

11. That the humble applicant begs to submit. that the
particular Respondent No.(v) ought not to have acted in such

a hesty manner in issuing the impugh. order dated 11.4.2007
Annexure-2 a ; the applicant from the service without
assigning any reaso;E and on the ground of contemplation, and
as such the act in. the particular Respondent No.(v) is
capricious, arbitrary, illegal and running contrary to the
provision of principle of Nattral justice and as such needs
interference of th#s Tribunal to quash and set aside the order.,
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12.. That the humble applicant begs to submit that.

the very fact the particular Respondent No. (v) already
stopped payment of. Salary of the applicant fromAJanuary,ZOO?
onwards without assigning any reasons and the matter is
pending before this Hon'ble Tribunal and also imposed major
punishment on contemplation and without giving any reasons
as the basis of such contemplation indicatgs, this indicates.
the arbitrary, vindictive attitude and conspiracy of the
Respondent No.(v) towards the applicant and the family memle rs.
thereof. It is further necessary to mention. here that: the
humble applicant put his sincere service to the office during:
the last 29 years and regarded by thonorarium" as cash reward
for extra works in additiom to the alloted normal works of
the applicant. Further it. is also submittdd here that the
humble applicant was never engaged in any activity prejudicial.
to the interest of the security of the state nor any criminal
enquary, investigstion or trial is pending against the

. applicant and as such the contempdation to put the applicant

under suspension as stated against the applicant. by the
Respondent No.(v) in his order dated 11.5.2007 (Annexure-2)
the same being arbitrary, capricious, bias, devoid of
administratiwe fare play is liable to be set aside and
quashed by this Hon"ble Tribunal.

13, That the hulkble applicant begs to submit that
the Respondent No.(v) have knowledge about the residential
address of the applicant at Guwahati, Assanm, accordingly
the suspension order of the applicant dated 11.4.2007 was
handed to the wife of the applicant at Residence in Guwahatl,
hence the question of furnishing residential address of
Guwahati as stated in. the Suspension order dated 11..4.2007
(Annexure-2) issued by the Respondent No. (v) is just called
for to delay the payment of salary process. Further the
applicant is already authorised the department under Ministry
of Finance, Department of Expenditure guide lines to dep081t
the salary of the applicant directly to his Sav1ng Bank A/c

‘of the S.B.I. Dispur Bmanch. Hence the questlon of residential

address of applicant is does not arise and the charges on
residential address is bias, and illegal and liable to set
aside alongwith the suspension order dated 11.L4.2007.

Cieell?
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Tie. That the humble applicant. begs to submit that the
act of the particular Respondent No.(v) who is incharge of
the Respondent No.(iv) in issuing the order dated 11.4.2007
Annexure-2 without application of mind and without. reflecting
the basis of the contemplation in the said impiign order must
be constitued to be capricious, arbitrary, illegal running
counter to the provision of Art. 14, 19 and 21 of the
Constitution of India and as such the interference of this
Hon*ble Tribunal by way of quashing &nd set aside the impugn
order dated 11.4.2007 Annexure-2.,

V.. GROUND FOR RELIEF WITH IFEGAL PROVISION

The humble applicant urges the following grounds::
i) That the Respondent No,(v) issued the suspension
order dated 11.4.2007 Annexure-2 on the basis of merely
contemplated without application of mind and with malice is
bgd in the eye of law and violation of the fundamental right
of the applicant,
ii) That the humble applicant begs to submit that the
inaction of the Respondents has deprived the petitioner from
the fundamental right guranteed to him by stopping salary
from January,2007 onwards and s§multendously putting the
applicant under Suspension and cause unnecessary break of
service period in the verge cf his retiremént in near future,
iii) That the applicant begs to submit that irrepareabde:
financial loss and lose of prestage has been caused by the
Respondent No.(v) by issuance of suspension order dated 11.5.2007
Annexure-2 resulted miscarrage of justice due to no fawlt of the
applicanmt.

VI. DETAILS OF REMADIES EXHAUSTED:

After having received the Suspension order dafted
11.4.2007 the applicant was cut do the quick and submi tted the
applications to the Respondents No. (ii) (iii) (iv) anmd (v) on
12.04.2007 by post to withdraw the Suspension order dated
11.4.2007 is illegal but they did nothing till date, hence the
applicant declare that the applicant availed of all the

remadies xg%%fﬁge io him under the Rules.A\cgpy oﬁ»(&%vt4bw;aﬂﬁaw

L SNneo Ao amwane MAXR -2
VII .. MATTER NOT PREVIOUSLY FILED OR PENDING

IN ANY OTHER COURT
YmVJyVXyKQZwVC’ The applicant further declare that the two OA No.
8/2007 and 04 No.86/2007 filed before this Hon'ble Tribunal

and is pending before this Honfble Tribunalomd -ng. ;m&aan~r
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VIII. RELIEF SOUGHT_ FOR:

In view of the facts stated above, the applicant
prays for the following felief :

In the premises aforesaid the huﬁble applicant.
humbly prays that the Hon'ble Tribunal may be pleased to
admit this application and called for the records related
suspension. order dated 11.4,2007 Annexure—ziand after
hearing both the parties quashed and set aside the above
impugned order alongwith directions to the Respondents
to count the periods of absence from duty as duty for all
purposes.. ‘

IX..  INTERIM ORDER:

Pending final decision of the application the
applicant prays for issuance of the following interim order,

i) Pendimg disposal of the application this Hon'ble
Tribunal may be pleased to stayed the effect on the operation
of the impugh order dated 11.4.2007 Annexure-2 and allow

the applicant with direction to the Respondent No.(iii) (iv)

to continue his service in the office of the Respondent No. (iii)
to avoid starvation and hardsh@p.. |

THE PARTICULARS OF IFO IN RESPECT OF
APPLICATION FEES; :

1. Number of IFO (s) for Rs.50/- 1(one 34G 653136

2. Name of issuing post

office : Guwahati GPO

'3, Date of issue ¢ 19.04,2007
L., Post office at which ‘
payable ¢+ Guwahati

LIST OF PARTICULARS:

As stated in the Index

Veri fication ....p/9



VERIFICATION

I, Shri-Bimalendu Gupta‘soﬁaof late

Biswanath Gupta age about fifty five years by caste
Hindu by profession Central Govt. service, resident
of Sarumotoria, Sahid Diiip'HuzuwimPamh {(Arunudoi
Residencg) Dispur, Guwahati-6, Assam do, hereby
verify that the statement made in:\, 2,274 .§ 4oy
paragraphs of this application are true to my
knowledge and those made in. paragraph f;wi{gliifj~/9

6 omd) are based om records which I believe to.be
tpuckxme and the rest are my humble submissionm before .

this Honf'ble Tribunal.

AND I sign. this verification this 20th day

'Slgnature of the\ggéﬁgcant,

of April, 2007 at Guwahati.

G
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2.4.2007 The Applu,ant s Workmg as Sr.
: i; I‘i.ﬂi__r}:..qt!ht?; 31 hthe Accountant '
’ - Gpneral '(A;f'.':) Assumg‘v-‘{e c.axrfm. "";.hat salary - l
: ulf tbe }'munths of January, Febrqary & March, }
. e - 2(?07;}'1145 not been dxsbursed to him. In the
. v'i.r‘npugn d order dated 13 2.2007 at Annexure-
. ' : :ht lssétated that Apphcants salary for the
\\l _ / ?gnt ,olf January, 2007- has been stopped on
\\\ l‘ | .;Lg, ba31s of order dated 12.01.2007 issued by
......... | t.h? Sr. Deputy Ac«,ountant General (A/C). The
~ case of tlie Applicant is that despite his
w :i‘inqd‘_st“\lnde letter dated 28.02. 2007 a copy of
Lhe aforesaid order dated 12.01. 2007 was hus
npt been furnished to him.
, g L,/ Contd...
¥
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Contd. ;. B
2.4.2007 |

1If .the salary of the Applicant is

|

.,toppt.d thhout any reason, as clalmcd by the

(.OLLHSG‘l for the Appl u,ant Mrs. K. Tal ukdar, it

‘t:;,isw a senous mattm'.' Thmrefore, Mr G.Baishya, F
»;Sr C. G S. C appearmg for the ‘-’
I\espondents 1S specxﬁcally directed to obtain
"’iinstru‘_étlon as to 'why. Apphcants salary has
h é;qn igt‘é)pped within ong\i«eek ﬁ‘O}Il today. ;

"Post on 10.04.2007.
Sd/VIEE QIAIRMAN
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'OFFICE OF THE ACCOUNTANT GENERAL (A&E), ASSAM, GUWAHATI

No. Sr. DAG(A)/Admn/PC/BG/ 19y Dated 11/4/2007

ORDER

Whereas a’ |drscrphnary proceedrng against Shri Bimalendu Gupta, Senlor
Accountant of CA: 4; Section of this Ofﬁce is contemplated, and whereas his contrnuance
in office. wrll prejudrce mvestrgatlon and interest of the Department, and subvert

drsc1phne 1n the Ofﬁce

Now therefore the under51gned in exercise of the powers conferred by sub-rule
(1) of Rulet 10 of the Central Civil Services (Classification, Control and Appeal) Rules,

1965, hereby places the said Shri Gupta under suspension with immediate effect.

It i 153 further ordered that during the period that this order shall remain in force the
headquarters of Shr1 Bimalendu Gupta, Senior Accountant shall be Guwahati and the said
Shri Gupta, Sr. Acpountant shall not leave the headquarters without obtaining the
previous permissioniof the undersigned. It is further directed that Shri Gupta shall not,
during the perlod that this order shall remain in force, enter the office premises save and
except he has obtamed written permrssron from the undersigned after applying therefor in

writing.

Senior Deputy Accountant General {(Admn.)

\Apy to Shri Brmalendu Gupta Senior Accountant, CA 4 Section. He is informed
that orders regarding subsistence é{lllowance adnnssrbre to him during the period of his
suspensron will issue separately,l and directed to furnish his residential .address in
Guwahati for communication.
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MOST mamm BY POST

0 -
The Accountant General (AXEL)Assam
Maidamgaon, Beltola Guwahati=z2Y,

Sub: Appeal for payment of Salaries fronm January,
2007 and withdrawal/Cancellsnf the suspension
order No,.Sr.DAG(A)/Admn/PC/BG/197 dated
11, 4.2007 issued by Shri Tarini Mohan ROV, IAKAS

. Sr.Deputy Accountant General (P&F) 1/c Admn,

Sir,
With reference to the subject, I begz to state that Iom
surprised to received the letter No,Sr.DAG(A)/Admn/PC/BE/197
dated 11.4.2007 issued by Sr. Deputy Accountant General(P & F)
i/c administration and handed over the same o my W £3 a% =y
residence by the messangers on 11,4.2007 at 6 p.m. when I was
absent at residence, ’ SO0 e TRREET '
Phat sir, I have repeatedly submitted applications to
the administratione for payment of due medical claims which has
recovirad from my salary arbitrarily against medical advises
and wrong application of the CS(MA)Rules and refused to provide
follow up life saving treatment to my wife despite clear inste
ructions of the treating physician of Apollo Hogpital Delhi,Due
cnecessity of the follow up and deliberatel ignecrance of the Admn
O{o prcvide Lequired treatment cost and conveyanceél hava/ggﬂﬁelleq
to take loan from Bank to meet the treatment in Je ¥g'05 and
and accordingly the final claim recdived by the ‘Admn=2 on 7,105
and anFEale/reﬁmbursed the claims, As such I have been compelled
to app@@l repeatedly for my right claims ‘for continuation of
treatmant which has ignored. | A
That gir, suddenly from January,2007 my salary has been
stopped arbitrarily without assigning any reason nor informatdon
issued in‘ﬁhis regard and the payment of salary under C,A.T. order
dated 28.11.20010#s also held up, Accordingly I have filed the
applications in 0A No.8/2007 and 0A No.86/2007 to the Hon'ble
CAT for ny right salary.After receiving the C.A.T. direction
dated 2.4.2007 the administration deliberately disobey the C.A.T
to comply on or before 10.4,2007 and arbitrarily issued the
_Suspension order &gainst me on $1.4.2007 as stated above by wrong
application of sub-rule (1) of Rule 10 CCS(CCA)Rules 1965 which
}is illegal, motivated, arbitrary and not tenable in law may kindly
review and drepped the charg$s and withdraw/cancell the ordler
dated 11, u.ZOO? forthwith and allow me to contlnue/aoxn in the
aervice..’ﬂs T i e T J T g o o5
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Due to restriction imposed on me by the Senior Deputy
Accountant General(P & F) i/c Administration to entry

- in of€ice arbvitrarily I have been»compelled to sen8
my'application to y6u by post.

In view of the above I beg to réquest you

to examine the matter personally and withdraw/cancell

. the order of suspension dated 11.4,2007 which is framed/
issued on contemplation and arrangé to disburse the all
pending salary forthwith from January,2007 eﬂd'alleg ma

to

resume in duties. For this act of your kindness I

shall ever xray,

Dated, Guwahati Yours|faithfully

the April 12,2007

( Bimalengd ipts
Senidr Accountant

Copy submitted by post to :

1s

2

Shri Tarini Mohan Roy, IA%AS, Sr. Députy Accountant
General (RRF) i/c Addinistration o/o the AG(A&E) Assam,
(18t Floor) Maidamgaon, Beltola Guwahati«~29 with a
request to cancell the order dated 11,4,2007 which is
wrong,lliegal, motivated and intentional and; beyong the
purview of the radles and allow me to continue in the.
se§vice fortiwkth and arrange to release the stopped
salary, .

The Comptroller and Auditor General of India, Bahadur
shah Zafar Margp Indraprasth HPO, Post Bag N0.7
Rew~Delhi-2, He is requested to examine the matter on
priority to pa§ the all due claims of medical reimburse-
ment which has arbitrarily and wrongly recovered from my
pay by the AG(A&F)Assam against Govt., direction and orders
and arrange to disburse the salary from January,2007 m
wards and cancell/withdraw the Suspension order dated
11.4.2007 which is not based with n@ ial facts and
motivated, _ ' - '

XY



